
OF THE TARY LL

The administration of the Notaries Act, 1952 and the Rules, 1956 framed
thereunder comes under the purview of the Notary cell. The Not;tcell deals withexamination/scrutiny of the memoriars/apprications received from differentStates/Union Territories in the country and processing of these memorials forappointment of Notaries. This Cell conducts inquiriei into the a egations ofprofessional misconduct on lhe part of th; Notaries. The Notary Cell also renews
certificates of practice of notaries, issued by the Central Government every five years.
For.sufficient reasons, it also grants extension of the 

"r"" of prJi"" to the notarypublic, on receipt of an application for the purpose. fn tne Court cases pending beforethe various Hlgh Courts, Counter Affidavits/Replies are popri"J 
"nO 

filed. TheParliament euestions received during the sessions 
"ru 

prorpify l""ft with and aresubmitted to the Hon,ble MLJ for approval. police inquiries ,"d" to, investigating
crimes are received from various police Stations in tne UCn are examined and arereplied accordingly.

_ So far, approximately, 16,000 notaries have been appointed by the CenkalGovernment in various pads of the country. Recenfly, from May 2oig, for a specialdrive, 'r2 rnterview Boards were constituted for the serection oi'ttoiary euotic in tireStates/UTs of North East (Assam, Meghataya 
""a 

,ripui"i, Ait rr]llarrnano, WestBengat, odisha, Rajasrhan, Tamirnadu a_euoucrrerry, dJ;r;;#, chhattisgarh,Andhra Pradesh, Tetangana, Dethi, cujarat, x"i""t"ta 
- 
xuirr]] ,rk"nrd*""p,Uttarakhand, Uttar pradesh, punjab, Haryana, Chr"dig";, 
'il;rashtra 

& coa.lnterviews in respect of aforementioned States/UTs have already been completed and8960 candidates have been recommended by the lnterview BoaAsiJ Ue appointeO asNorary pubtic durins the year 20.18_.1s. ri, d;te 3ooo ";#";i;;;;;ice have atsobeen issued. The process of issuinq-remaining Certiticates of praJiJ is going on forthese states. Besides, this aOout .tiOT tJotary Certificates trare Ol-e,i'reneweO Ouringthe period under consideration. From 1"r .,ri*rv iots i" ioil i'"".uri"r rorr, an,RTI application were received and disposed off.
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Officer/ln Charge
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Shd T.K. Malik,
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Shri Praveen
Shrivastava,
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fir.:l
Shri Jay Prakash U , Under Secretary

P.S/PA to Under Secretary

Shri Manindra Choud hary, Superintendent
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1 PPSSM ntosSa h Ku arim aJ ukh
2 Ms. Poornima Chu PSh
3

PAhS shfl bu ham aad
4 hri Ram Ji Lal Meena Court Clerk

s
5 Shri Rohit Cou( Clerk
6 Ms. Naushaba Haidar Research Associate
7 Shri R ular MTSh
I mfro thApart e above- mentioned staff ,| 2 welve ntco(r uaract staff reaalso dren Ie the r services thetn Noia Ce

0'>
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